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C.A./32/92 
in 

O.A./106/92 

Date 

10,8.92 	 Present: Mr, X.R. Shah, Adv./App. 
(5) 	

None for the respondents. 

We have hoard the leurned counsel for the 

aplicnnt. hi C.. tLL-r, Ee seeks peissjon 

to withdraw the C.A. Permission granted Application 

is closed, He prays for early hearing of O.A,106/92. 

IL1st for finaLon 6th October, 1992. 

Ehatt) 	 (,v. Krjshnan) 
Iiernbcr (J) 	 Vice Chairman 
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10.8,92 Prsert; lir, han, Adv,/App. 
(5) 20ne fo -  the 	33pouder1tE. 

We have 1-iciazd,  the lend caunsel for the 

'1icciit. This C, ntLr, he seelc3 i,eri1siion 

to witr' tz C.A.ierrision çranted. Application 

Is closed, He pay 	:or e 	aring of O.A.106/92. 

Lit 2or final on 6th October, 1992, 

(.V, Krjshrian) 
irrer 	(ii) Vice Chairman 
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